
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAD. 

OA. 12/94 	 Ot. of Decision : 19.1.94 

Applicant. T. Narasimlu 

Vs. 

The Sub Divisional Officer, 
Telecommunication, 
Kamereddy. 

The Telecom District Engine9r, 
Nizamabad, 

The chief General Manager. 
Telecommunications, Doorsanchar 
Briavan, Hyderabad. Respondents. 

Counsel for the Applicant 
	

lip. K.Venkatashwara Rao 

Counsel for the Hesponcents 
	r. ts.v. ttagnava nacay, 

Addi. CGSC 

C OR AM 

THE HON'ELE SHRI A.S. GORTHI 
	

MEMBER (ADPmJ.) 

THE HDN'BLE SHRI T.CHANDRASEKHRRA REDDY 	MEMBER (JUOL.) 
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CA. 12/94 	 Ot. of Decision 	19.1.94 

ORDER 

As per Hon'ble Shri A.B. Gorthi, Member (Admn.) 

The applicant states  that he worked as a 

Casual (Indoor in the Telecom Division, Nizamabed 

under Sub Divisional Officer, Telecommunication, 

Kamareddy from 16.12.1983 to 1.11.1984 and again 

from 1.7.1987 to 30.4.1988. He was disengaged from 

service with afrect from 1.5.1988. By means of this 

application, e prays for a direction to the respondents 

to reengage him as Casual Mazdoor in terms of the 

extant instructions governing the subject. 

2. 	Mr. Kr Venkateshwara Rao learned counsel 

for the applicant states  that in compliance with 

the judgement in 	No. 367/88 and batch cases 

decided on 27.3.1991, the Chief General Manager, 

Telecom, Hyderabad issued instructions on 21.10.1991. 

Accordingly the following action was require4 to be 

taken. 

.L4 
c4j) to prepare the seniority of Casual Mazdoors 

as per the various instructions issued by the 

Department of Telecom., New Delhi, confer 

temporary status and to re-sengagethem in 

accordance with the seniority subject to the 

availability of work and also to extend  such 

other benefits taking into consideration the 

judgement of the Supreme Court., 

c/v  . .3 
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the above benefits must also be ex%endSd to 

the Casual Nazdoor who were engaged after 

30.3.85 in accordance with the decision of 

the Supreme Court in Ram Gopal & Others us 	N 
Union of India & Others in w.o.(c) No.1280/89. 

condone the breaks in service in accordance 

with D.G. P&T Circular No. 28-11/77—SR/SIN 

dt. 10.10.80 and such other instructions issued 

from time to time by the Department of Telecom. 

consider to re—engage casual mazdoors belonging 

to SC/ST community in preference to D.C. 

candidates in accordance with the Rule of 

Reservation, 

3, 	On 30.7.92 the applicant represented to the 

lelecom District Engineer, Nizamabad requesting that he 
ut uaicefl Dack into service. 

4. 	As similar matters have already been disposed 

of by this Tribunal, this OA is also disposed of with s 

direction to the lelecomsoistrict Engine9r, Nizamabad to 

consider and dispose of the representation of the applicant 

dt. 30.7.1992, keeping in view the directions issued by 

this Iribunal in the afore—said judgement dt. 27.3.91. 

The respondents shall comply with this direction within 

a period of 3 months from the date of communication of 
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the 
this order. shouldaD applicant feel aggrieved 

by the final order passed by the respondents in 

his case, he will be at liberty to proceed in the 

matter in accordance With law. 

Cr. CHANDR ftRRA REDO? ORTI) 
MEMBER (JLJDL. NEMBER(ROIEIN.) 

( 
t'\ 

Date.d : The 19th January 94. 	 C 
(Dictated in Open Court) 

apr 	 DIty 	trar J dib 

Copy to:- 

1 	The Sub Divisional Officer, Telecommunications, Kamareddy, 

me Telecom District Engineer, Nizamabad. 

The Chief General Manager, Telecommunications, Doorsanchar 
Shaven, Hyderabad. 

One copy to Sri. K.Venkatoshwara Rae, advocate, CAT, Nyd. 

5• One copy to Sri. N.tl.Raghava Reddy, Addl. CGSC, CAT, Hyd.' 

One copy to Library, CAT, 1-lyd. 

One spare copy. 
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TYPED 

BY 	
COIMPARED By 

CHECKZD BY 	 APPflOSfr 

- IN THE CPLL.flVCH ; 	EERAEAD I 

THE HOi'BLE MR.JLrrIcE V.NEELADIC MO 
CE_CHJ.JFYN 

AN4 

T1-:E HON'ThL MR.&.B.boRp 

AND 
I 

THE HON'BLE MR.T.GHANDRASEKHARRpDr 

AN 	
MBER(J) 

THE HON'BLE-LGARAjANJMEMBER(A) 

Dated: (/1994 

0J2EWJUfl3 MENT' 

O.A.No. 

A. No.  

Adttted and Interim thrections issVed. 

A]Jo'\ed. 

edof with directions 

Dismi4sed as Wjthdrawn 

for default. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

IN 

ORIGINAL APPLICATION No.13/94 

DATE OF ORDER : 6-9-96 

Nd .Ghouse 

Applicant 
And 

K.K.Parakalam 
General Manager, 
I.G.Mint, Hyderabad. 

Ahluwalia, lAS, 
Secretary, 
Ministry of Finance, 
Union of India, 
New Delhi. 

Respondents 

Counsel for the Applicant 	1stS.Tripura Sundari 

Counsel for the Respondents : 	Sri V.Bhimanna, CGSC 

C OR AM 

THE HON'BLE JUSTICE SHRI M.G.CHAWHARI 	VICE—CHAIRMAN 4404-- 
THE HDN'BLE SHRI H.RAJENDRA PRASAD 	: MEMBER (A) 
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Oral (Orders per Honble Justice Sri M.G.Chaudhari, 
Vice-Chairman). 

Mr.Y.N.Srivatsav for applicant. Mr,N.R.Devaraj for 

the respondents. The learned counsel for the applicant 

states that the respondents nava r 

order and pa nsionary bnd rnonetory benefits have been given 

to the applicant. He therefore do not wish to press the 

petition. The petition is accordingly dismissed as infruc-

tuous. No costs. 

(HIRAJEN A RASAD) 
Membe 	A) 

(M .c:CHAUQRARI) 
Vice-Chairman 

Dictated in Open Court, 	flsA QwJJ -\cct  

evi/ 



pvm 

• 

Cv 
ICOURT!L  

TYPED. BY 	 CHECKED BY 

COFARE1J BY 	 APPROVED BY 

1W THE CEUTRAL AflMINISTRA'RIVE TRIBiE:JAL 

HYDERABAD BENCH ATI-IYDERABAD 

THE HON'BLE MR.JLS±2.CHAUDHARI 
VICE-CHAIR1-jA13 

AND 

THE HON'BLE NR.H.RAJENDRA PRASAD:M(A) 

Dated: 6 - 	-1996 

JULGMENT 

M.&it-jC.A. No. 

in 

O.A.No. • LA 

T.A.No. 	 (w.p. 

AdmittEd and Interim Directidns 

Issue 

JUl04 d. 

Dispc-d of with directions 

Dismissed 

rnsmirsed as withdrawn. 

I. 	 Dfsrnised for Ifault. 

Orde ed/Rejected. 

- 	No o der as to costs. 

Ceifflal Ad&41S13 
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